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CENTRAL ADMINISTRATIVE TRIBUMAL, PRINCIPAL PLEICH

Contempt petitionéCivil}moggza of 1997
in OOAO 38 (»] 19 e
/;.
Hew Delhi, this the 7th day of July, 1997 (Kgé(
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Hon'ble Mr.Justice K.M.Agarwal=Chairman
Hon’ble Mr. N, Sahu =Member (A)

Shri Shankar Lal,s/o Shri Parshadi Lal,
R/o 88,Radheshyam Park, Parvana Road, T
Delhi-110 051 PRI TICIEY

(By Advocate -Shri R.P.Kapoor)

Yersug

1.Shri Tejinder Khanna,Lt.Governor of Delhd,
NCT of Delhi,Delhi -

2.8hri P.V.Jayakrishnan,Chief Secretary,
Govt.of NCT,Delhi, Delhi

3.8hri T,T.Joseph, Secretary (Services),
Govt,of RCTD,S, Shamnath Marg, Delhi-110054

4,8hri Subash Gupta,dbint S8ecretary(Services),
Government of NCTD, 5,Sham Nath Marg, .
Delhi-=110 054

S.Shri K.K.Bhasin,Director (Education), Bducaticn o
Deptt,, Govt.of NCTD,01d S8ecretariat,Delhi =RBEPOIDT

(By Advocate Shri B.S.Gupta) '

ORDER scral)
B! AgarwalaJoa .
' The learned counsel for the petiticner éﬁa@é‘

that the Tribunal’s order has been fully camplieﬂ,w£§;
by the respondentg and, therefore, the petition h@a«

become infructuous. Accordingly, the Conteﬂ@t,§e@$iig
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is hereby dismissed as having beccme infructucug oo
the rule issued against the respondents ia'barébj
discharged,
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